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Present:~ Shri K. T, Ananthareman,
counsel for the aepplicant

Shri Vijay Mehts,counsel
for efficial respondents

Shri Rajinder Dutt, counse]
for privets respondsnts

Vide order datsg 8.2.54 it uyas

| directed that efter Completion of the

plesdings, the matter be listed feor
consideration and grant of interim relief
prayed for by the applicent in psre-9 gof

the 0A, The interim rejief prayed for by
the applicant is that the respondents bs
restreined not to operate the Seniority list
dated 26.9.91 and 24,2.93 for 8ny purpose

whatseever including ‘confirmation,
- regularisetion, seniority end promotion,

but to operste on the 8en iority list of
May 1985 (Annexure A-3).
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pPromoted wss also be informeq that their
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